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.An Acb bo provxde for the reglsbranlon and verlﬁoatmn of claims of '
dlsplaced persons in fespect of immovable property in Pa.klsta,n .

Y L | - L18th May, 1050)
IE lt enacted by. Parlxament a8 follows ; —

1. Short title, extent and duration -—-(1) This Act may be cal]ed the stplaced"

Personf' (Claims) Aet, 1950.

. _(2) It extends to thie whole of India except the State of Jammu and Kashmu'.
w_“r8) It shall remain in force for a period of éwo‘years only)“f
2. Deﬂmtions.—In thls Act unless the context otherwise requires, —

- (a). “claim’’ means the assertion of a right to the ownershlp of, or rh_o.»

any interest in,—

* (i) any immovable property in West Paklstan which is sntuate w1thm

©oan urban srea, or

~ (i1) such class of property in any part of West l’aklstan other than-

.in any urban area as may be notified by the Central (xovernm(,nt in this
behsalf in the Official: Guvette, . .

(b) ‘‘displaced person’’ means -any person who on account of ﬁhef
“seétting up of thé Dominions of India and Paqutan, or on account of civil
disturbances or the fear of such disturbances in any area now forming.

part of Pakistan, has, after the 1st day. of March, 1947 left, or been dis-
placed from, his place of residence in such area and wl“o has beenm
subsequently residing in India and includes any person ‘who is resident in

. any: place in'India and-‘who for that reason is unable or has been made-
- unable to manage, ' supervxse or control any 1mmovable property belongmg -

# to bim-in Pakistan; :
© “prescnbed" means prescrlbed by rules made unde'r this Act;

v ) e 18 any ares within the limits of a ompcratlon

- a mummpahty, a -munjcipal commlttee, a notified area ~committee, a

. ;. town area, a sm;tll town, committee or o cantoument, as those limits
" existed on the 15th ‘day of August, 1947;

- -(e) {‘West Pakistan'’ mesns the territories of Pakxstan excluding the
Provmce of East Bengal.

3. Appointment of ‘Régistering:Officérs; etc.—( 1) The Cenbral Govemment
- Offigial: Gagg_'g{;e,, appomt as many I{eo'lsbermg

be speclﬁed in the

p o
'ctldn’s m such' area or areas o8 may'
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() A Regxsbermg Officer may, for the purpose of dlschargmg hls functions
under this Act, appoint as many assistant registering officers as he may con-
. -sider necessary and an assistant registering officer shall, subject to the ‘general

superintendence and control of the Registering Officer, have all the powers of
& Registering Officer under this Act.. .=

4. Power to appoint the Chiet clalms Gomm1ssxoner etc.—(I) The Central
QGovernment may, by notification in the Official Gazette, appoint a Chief Claims
Commissioner, a Joint or Deputy Chief Claims Commlssmner, and as many
Claims Commissioners and Claims Officers as may be necessary for the purpose
of discharging the duties imposed on them by or under this Act, and may, by
general or special order, provide for the dlstrlbutlon or allocatlon of work to be
performed by: them under this Act.

(?) Subject to the provisions of this Act, the Joint or Deputy Chief Claims
Commissioner, all Clanns Commissioners and Claims Officers shall discharge
the duties imposed on them by or under this -Act under -the general:
superintendence and control of the Chief Claims Commissioner..

5, Registration of claims.—(1) A displaced person may, within such time,
in such form and on payment of such fee as may be prescribed, submit his

claim to a Regrstenng Officer @m the prescribed manner for the reglstrahggn
of such claim¥{,

(2) On receipt of a claim under sub-section (I), the Registering O"ﬁc%r
shall ‘register the claim in the prescribed manner and forward the relevan$
papers to the Central Government or to an officer designated by the Central
Government for this purpose.

‘6. Jurisdiction of Claims Officers.—(I) A: Claims Officer shall have juris-
diction to decide such cases or such classes of cases as .‘may, by general on
special order, be transferred to him by the Central Government. or by an
officer empowered in this behalf by the Central Governmens. -

{2) A Claims Officer shall hold a summary inquiry into the cases transferred
to. him and, safter taking such evidence and exammlng such documents, as

mnay be necessary, pass such orders as he thinks fit in relatlon to the verifica-
tion of the claim and the valuation of such claim.

(3) The declslon of the Claims Oﬂ‘icer shall bé’ ﬁnal

I’rov1ded that the Chlef Claims Commlsswner may call for the record of
any case which has been decided by the Claims Officer and may make such
order in the case as he thinks fit and no order varying the dec1s1on of the Claims

Officer shall be made without giving the person concerned: an opporfunity of
being heard.

q. Powers of clalms officers.—(1) The Chxef Clalms Commlssomer the Joins
or Deputy Chief Claims Commisgioner, or a Claitns Commlssroner or Claims
Officer shull have the same powers as are vested in a ‘civil court’ Under the Code

of Civil Procedure, 1908 (Act V of 1908) when trymg a suit m respect of the
iollowmg matters, namely:— ‘

(a) summoning and enforcmg the attendance of any person and
examining him on oath; )

(b) requiring the discovery and:production: of any document;.

(¢) requisitioning any putlic record from any court or office;

(d) issuing commissions for the exammatxon of witnesses;

(€) appointing guardmns or. next fnends .0 any person who is. & minor
or of unsound mlnd, ,
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advise him in any proceedinghefore h e ie
- (8) The Chief Claims Commissioner, ' ‘the Joint or Députy Chief Claims
Commissioner, a Claims Commissioner and a Claims Officer shall be deemed to
be ‘a civil court for the purposes of sections 480 and 482 of the Code of Criminal
Procedure, 1898 (Act V of 1898), and. any preceeding:-before .any:such Officer
shall be deemed to be a judicial proceeding within the ‘meaning, of sections 193
and 223 of the Indian Penal Code (Act XLV of 1860). TR _

8. Power to transfer cases.—The Central Government or the Chief Claims

Conimissioner may, by order in writing, at any stage transfer any -case pending
before & Claims Officer to another Claims Officér and the Claimg' Officer, to
whom the case is so transferred, may, subject to any special direction in the

- order of transfer, proceed from the stage at which it' was so ‘transferred..

9. Certain officers to be public servants.—The Chief Claims Commissiover,
the Joint or Deputy Chief Claims Commissioner and al] Claims Commissioners,

Claims Officers, Registering Officers’and assistant régistering officers appointed

under this Act, shall be deemed to be public servants with
section 21 of the Indian Penal Code (Act XLV of 1860).
10. Bar of jurisdiction of civil courls.—No civil court shall have jurisdie-
tion " in respect of any matter which the Chief’Claims Commissioner or the
Claims Officer is empowered by or under this Act, to determine, and no
injunction shall be granted by any court.or other authority:in:respect of any
action taken or to be taken in pursuance .of -any power conférred by or .under
this Act. , v _ o o L
.11, Protection of action taken in good faith.—No suit, prosecution or othe:
legal . proceeding shall lie against the Central Government ‘or any .personm
appointed under this Act in regpect of anything: which: is in- gdod faith done

or intended to be done in pursuance of this Act or-of any:ruleg or: orders made
tLereunder. '

in’ the meaning of

12. Penalty.—Any person who—

(@) submits, in respect of his claim under this Act, any information

which he knows or has reason to believe to be false or which he does no$
beiieve to be true, or ‘ '

(b) submits his claim to more than one Registering Officer,

~shall be punishable with imprisonment which may extend to three years, or
- with fine, or with both. ’

13. Penalty for abetment.—Any person who abets any of the offences

punishable under this Act shall be punishable with the punishment provided
for the offence.

14. Cognizance of offences by courts.—No court shall take cognizance of
any offence punishable under this Act save upon complaint in writing made
by an officer authorised by the Central Government by general or special order
in this behalf. .

15.” Delegation of powers.—(I1) The Central Government may, by genersi
or special order, direct that any power exercigable by it under this Act shall,
subject to such conditions, if any, as may be specified in the order, be

exercisable also by the Chief Claims. Commissioner.
() Bubject to the pi’ovisions of this Act and the rules made thereunder,
ate all or any of his powers under

or any Claims

this Act to the Joint "Chief .C
ommissioner ‘a5 i !
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18 -Power to -make:rules: —(l) Th‘ entral’ Government may, by ' notification
in the Oﬂieml Gazette, make rules:to ‘carry -out: the ‘purposes: of this ‘Acbh. =+

(2) In particular, and without ple]udlce ‘to" the" generahty ‘of ‘the foregomg
power, such rules may prov1de for:all .or. any. of: the - followmg matters,
namely : — .

(#) the form and manner in whlch claims may be submxtted bv chs
placed persons to Registering Officers; 2

(b) levy of fee, subject to such exceptions, if any, in respect of any‘
claira which may be submitted under section 5; ~

(¢) the manner in which claims may be reglstered

() the manner in which any inquiry may be held. by Claims Oﬁicers

_ Claims Commissioners, the Joint or Deputy Chief Claims Commissioner or
the Chief Claims Commissioner; the procedure to be followed by Claims.
Ofﬁcers, Claims Commissioners, the Joint or Deputy (/hlef Claimg Com-_
missioner or the Chief Claims Commissioner;

(€) the powers vested in & civil court which may be exerclsed by a:
Claims Officer, Claims Commissioner, the Joint or Deputy Chief Claims
Commisgioner or the Chief Claims Commissioner while holding any inquiry.

under this Act;

(f) any other mattet whlch has to be, or may be, prescnbed under
*his Act.

17. Repeal ot 6rdinance V of 1950 —(1) The Displaced Persons (Cltums)'
Ordinance, 1950-(V-of 1950) is hereby repealed.

() Notwithstanding such repeal, anything done or any action taken in the
exercise «f any power conferred by or under the said Ordinance shall be deerned
to have been done or taken in the exercise of the powers conferred by or
under this Act, ag. if this Act were in force on the day on which such thmg
was done or action was taken. -




